SLP(Crl.) No. 4387 of 2011

I TEM NO. 8 COURT NO. 4 SECTION I 1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4387/2011

(From the judgenent and order dated 10/02/2011 in I A No. 1/2011

& CRLA No. 54/2011 of The H GH COURT OF CHATTI SGARH AT

Bl LASPUR)

Pl JUSH @ BUBUN GUHA Petitioner(s)
VERSUS

STATE OF CHHATI SGARH Respondent ( s)

(Wth appln(s) for bail, perm ssion to place addl. docunments on

record and office report)

Date: 31/05/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
[ VACATI ON BENCH]|

Prashant Bhushan, Adv.
Vrinda G over, Adv.
Pranav Sachdeva, ADv.

For Petitioner(s)

Uday U. Lalit, Sr. Adv.
Atul Jha, Adv.
Sant osh M shra, Adv. (NOT PRESENT)

For Respondent (s)

SS5 5FS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The reply affidavit filed on behalf of the
r espondent - State of Chhati sgarh is t aken on
record.

We have heard | earned counsel for the parties
at I ength and carefully perused the record. W
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have al so gone through the docunents filed al ong
with the counter affidavit filed on behalf of the

State of Chhati sgarh.



Odinarily, this Court does not interfere
with the exercise of discretion by the H gh Court
in t he matt er of grant/refusal of bai | when
appeal agai nst convi ction is pendi ng but,
keeping in view the fact that the co-accused Dr.
Bi nayak Sen has already been granted bail by this
Court, we deemit proper to pass simlar order
Accordingly, the Special Leave Petition is
di sposed of with the direction that the sentence
awarded to the petitioner shall remain suspended
and he be released on bail on furnishing bai
bond in a sumof ‘2 lakhs with two sureties of ‘1

| akh each to the satisfaction of the trial court.

( KALYANI GUPTA) ( PHOOLAN WATI AROCRA)
COURT MASTER COURT MASTER



